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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIFUR BENCH, JAIPUR
Date of avdar: 3 4.2000
EA No.9,/2000 (OA No.100/96

V.B.L.Rawat £/o0 3hri Drarka Prasad Rawat, aged &8 vyears,

ratirved DIMI, Western Railway, Agra at present residing at

Jaipur.
- . ' .. Review Fetitioner
\ Versus

1. Union of India through the General Manager, Western

Railway, Church gate, Mumbai. | ' |
2. The Divisional Railway Manager, Western Railway,

Kota.
3. Senior D.C.S., 'Western Railway, Koka Divizion, Kota.

' .. Respcndents

CORAM: ‘

Hon'ble Mr. S.K.Agarwal, Judicial Member
Hon'ble Mr. N.P.Nawani, Administrative Member
ORDER

Per Hon'ble Mr. N.P.Nawani, Administrative Member

This Review Application has lreen £ileAd for
modification of the order dated 17.2.200 deliverad in ©OA
Wo.100,.9%5, V.BE.L.Rawat V. Union of India and ovs. The relavant

paragraphs of the crder are 2xtracted below:

"5. We have carefully goné through the records but it
is not possible for us to dzt=zrmine whethér it is a
“fact that his juniors were promoted and whether he
was alsc considered. The appliéant has no right of
promotion  bhut he certainiy has a right to bhe
conzidered if he was eligible and if his jdniors ware
actually promdted, such ceonsideration should be
treated as part of "all consequential benefits". We
do observe that the letter Jdated 29.1.1998 (Ann.R1l)
and the enclosed revised calculation shzet mentions
the applicant'z pay as R3. 2300/- in the scale of Rs.
2000-3200 (RP). However, the applicant claims that if
he was promoted alongwith his juniors, he would have
been .enjoying the pay of Rs. 2375/- from April, 1989

and Rs. 2450/~ from April, 1920 on acowunt of his
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romot on to the pay scale of Rs. 2375-3500 and his

"’O

0

arrears, pensicn and retiral henefits wonuld have heen
alculated acoardingly.
6. We, therefore, diapose of this Original
Application with a direction to the rezpondents to
~consider promaticon of  the applicant, if fonnd
suitable, in the pay scale of Ra. 2375-2500 from the
date his junicrs were promoted and if he ie found fit
for promotion, recalculate his arrears of pay,
arrears of pensicn and other retifal hanefits and pay
him the same. This direction may be ‘carrisd out as

expediticusly ‘as posaikle but neot later than eix

P

2 R months from the Jdate of veceipk of a copy of this
¢ order." ' '
Z. It has been submitted in the Review Application that

during the pendenzy =f the said 0A, the respondents had issued
orders for promaticn of the applicant to the post of D.C.M.I.
8. 2375-3500 (RP) vide GM(E) O2Gs ovder

in the pay =cale of R
»1.IIT  Adated 19720 March, 1998 w.e.f.

No. EC.&2%/2,7/2 V&
27.3.128%, the Jate from which juniors £o the applicant were so
promoted. A copy f the &3id order was produced hkefore the

Tribunal on 11.2,.2000 at the time of arguments. After the

[u

arguments the judgments was erved and pronounced  on
17.2.2000 but due to omission the crder of the promction was
knot taken inte consideraticon and a divecticon ta cconzider the
c applicant for premotion Eo the scale of Rse. 2375-2500 was also
_ issued. It is sukmitted that thiz part <f the direction is of
no use to the §pplicant and, on the other hand, it may delay
the payment of arreatrs of ray and arrears of penéion and other
retiral benefits which wers also part of the directiens. It is,
therefore, prayed that the final order in the =zaid O0A may be

reviewed.

3. ‘ We have considered th2 zubmission mad2 in this Review
Application and are satiafied that a copy of the promction
order dated 16/20,2.19%5  was pfoduced before the Tribunal
during the argument ztage and th2 =same was also taken on
record. In view of this, we consider it just and proper to
delete paragraph Wo.5% in kthe crder dated 17.2.2000 in GA

00/9¢6 and modify the paragraph 6 as under:
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We, therefore dispose «f this Gfiginal Application
with a direction to the respondents ta re-calculate
the arrears of pay, arrears of p2nsion and other
retiral benefi;shin respect of the applicant and pay
him the same. This'direction may ke carried out as
expaditionsly as possible but not later than six
months from the date of receipt of a copy of this

order.

This Review Application is dispszed of aceordingly.

By circulation.

(N.P.NAWANI) “ S.K.AGARWAL)

Adm.

Member . Judl. Member




